CA fio. 172/2008
Date of Order: 15.12.2008.

jearnad ‘pmxy counsal  Mr,
Mahendra Godara, for Mr. Vinit Mathur,
reprasenting respondent Mos. 1 to 5,
prays for adjourn ment of this matser for

the purpcse of filing reply.

On 'th_e ather hand, none is

prasent for tha appi‘icaﬁt avan though

there are threa learned counsal on

record. -

Under thase circumstancas, this
* QUA. stands adjourned to 24.12.2008.

Member (A) .
__k

OA N0 179008 .. .. -
Date of Order: 74.12.2‘008 o

Mr. Namndra Singh, proxy counsel for-
Mr M.S: Panwar counsel for apphmm.

Mr ‘M. Godara, proxy ceunsel for > 7 !
Mr Vtmt Mathur, ccmnsa{ mr reszmndems

- -..Leamed-:praxy counsel Mr: Narendra™
Singh for.Mr. M.S: Panwar, coungal for the' ©

applicant, 'hascame forward with a raguast
to. permit the applicant to withdraw this

Criginal Application reserving his right - fite =7
frash Criginal:Application, if require’é:i.f“““ SRR

“In view of the ;eque_,t made on behah

of thé' appl:cant tms Criginal Apphs:atmn is

dxspased of as withdrawn. The applicant is
-at libarty to file fresh Original Apphcatron as

' prayed for.
{' Tarsem Lal ] [ B. Sankaraniwutty)
-Member {A) fMember {1}
ok

[ N.D. Raghavan-} - -
Vsce Chasrman
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